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The _Goa Sales Tax {Amendment} Act, 198%
(Goa Act No. 10 of 1989) [5-6-1989]
AN
ACT
firther to amend the Goa, Daman and Diu Sales Tax Act, 1964,

Be it enacied by the Legislative Assembly of Goa in the Fortieth Year of the Republic
of India as follows:-

|. Shorr title and commencement,.— (1) This Acl may be called the Goa Sales Tax
(Amendmcht) Act, 1989,

(2} It shall come into force on such date as the Government may, by notification, in
the Official Gazetle, appoint.

2. Amendnient afsecn'oulf.— In the Goa, Daman and Diu Sales Tax Aclt, 1964 (Act
4 of 1964) (hereinafter, referred to as the “principal Act™), for the words “Goa, Daman
and Diu”, wherever they occur, the word “Goa” shall be substituted.

3. Amendment of section 2.— In section 2 of the principal Act,—

(i) after clause (aaanaa), the following clause (aaaaaaa) shall be inserted,
namely:-

“'(aaaaaaa) ‘casual trader’ means a dealer who, whelher as principal, agent,
v+ or in any other capacily, has occasional or scasonal transactions involv-
ing the sclling, supply or distribution of goods in the State of Goa;";

" (i) for clause (b}, the following clause shall be substiwuted, namely:-

“(b) ‘dealer’ means any person who carries on (whether regularly or otherwise) the
business of selling, supplying or distributing goods, directly or indirectly, for
cash or for deferred payment, or for commission, remuneration or other
valuable consideration in Goa, and includes—

(i) alocal authority, a body corporate, a company, a Hindu undivided family,
any co-operative society or a club or other association of persens which
sells goods to its members; ’

Published in Extracrdinary Official Gazeue, Series 1, No.. 1. dated 15-6-1989. The Acl came
into force on 1-7-1989,
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(i) a faclor, broker, commission agent, delcredere agent, or any other
mercantile agent, by whatever name called, and whether of the same
description as hereinabove mentioned or not, who carries on the business
of selling, supplying or distributing goods belenging to any principal
whether disclosed or not;

(iii) an auctioneer who carries on the business of selling or auctioning goods
belonging to any principal, whether disclosed or not and whether the
office of the intending purchaser is accepted by him or by the prlnl:lpal or
a nominee of the principal;

(iv) a personengaged in the business of transfer (otherwise than in pursuance
of a contract) of property in any goods for cash, deferred payment or other
valuable consideration;

{v) aperson engaged in the business of transfer of property in goods (whether
as goods or in some other form) involved in the execulion of a works
contract;

{(vi) a person cngaged in the business of delivery of goods on hire purchase
or any sysiem of payment by instalments; and

{vii) a person'enigaged in the business of transfer of the right to use any goods
for any purpose whether or not for a specilied period) for cash, deferred
payment or other valuable consideration:

Expianation !|.— Every person who acls as an agent, in Goa, of a dealer
residing outside that State and sells, supplies or distributes goods or acis on behalf
of such dealer as—

(i) amercantile agent as defined in the Sale of Goods Act, 1930 (Central Act 3 of
1930); or

(i) an agent for hﬁrl_d[ing of goods or documents of title relating to goods; or

(i) an agent for the collection or the payment of the sale price of goods or as a
guarantor for such collection or payment and every local branch or office in
Goa of a finm registered outside Goa or a Company or other body corporate, the
principal office or headquarters whereof is outside Goa shall be deemed to be
a dealer for the purposes of this Act.

Explanution 2— A Government which, whether or not in the course of business,
sells, supplies or disuibules, goods direclly or otherwise, for cash or for deferred
payment or for commission, remuneration or other valuable consideration, shall, in
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relation 10 any sale, supply or distribution of surplus, unserviceble or old stores or
material or waste products or obsoleie or discarded machinery or parts of accessories
thereof, be deemed 10 be a dealer for the purposes of this Act.

Explanation 3.— An agriculwrist who sells exclusively agricultural produce grown
on land cultivated by him personally shall not be deemed to be a dealer within the
meaning of this clause.”™;

(ili) for clause (c), the following clzuse shall be substituted, namely:—

“(¢) 'Goa' means the “State of Goa™";

(iv) for clause (d), the following clause shall be substituied, namely:—

"{d) ‘goods' means all kinds of movable property {other than newspapers,

acticnable claims, electricity, stocks and shares and securitics) and
includes all materials, commoditics and articles (including those 1o be
used in the construction, fitling out, improvement or repair of immovable
property or used in the finting oul, improvement or repair of movable
" property) and every kind of property (whether as goods or in some ather
form) involved in the execution of a works contract, and -all growing
crops, grass or Lthings attached to, or forming part of the land which are
agreed o be severed before sale or under the contracl of sale;”;

(v) after clause (f} and before clause (g), the following clause shall be inseried,

)

namely:—

“(ff) *‘non-resident dealer” means a dealer who has no place of business in Goa
but who sells goods therein, or who sells goods from Goa to any place outside
Goa;";

for clause (k), the following clause shall be substituted, namely:—

“(k} ‘sale’ wilhall its grammatical variations and cognate expressicns, means

every transfer of the property in goods (other than by way of mortgage,
hypothecation, charge or pledge) by onc person to anoiher in the course
of trade or business for cash or for deferred payment or other valuable
consideration, and includes— ’

() a wansfer otherwise than in pursuance of a contract of property in
any goods for cash, deferred payment or other valuable consider-
ation;

(i) a transfer of property in goods (whether as goods or in some other
form) involved in the execution of a works contract;
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{iii) a delivery of good on hire-purchase or any systcm of payme;'u by
instalmenis;

(iv) atransfer of the right to use any goods for any purpese (whether or
not for a specified period) for cash, deferred payment or other
valuable considerations.

- Explanation I.— {a) The sale or purchase of goods shall be decmed for the purposes
of lhis Act, to have laken place in Goa wherever the contract of sale or purchase might
have been made, if the goads arc within Go_a:—

b

(c)

4

{f) in the case of specific or ascerlained goods, al the time the contract of sale or
purchase is made; and

(i) in the case of unascertained or future goods, al the time of their appropriation
to the contract of sale or purchase by the seller or by the purchaser, whether
the assent of the other party is prior or subsequent to such appropriation.

Where there is a single contract of sale or purchase of goods situated at more
places than one, the provisions of clause (a) shall apply as if these were separate
contracts in respect of the goods at each of such places.

Notwithstanding anything contained in the Sale of Goods Act, 1930 (Centml Act -
3 of 1930), for the purpose of this Acl, the transfer of property in goods (whether
as goods or in some other form) involved in the execution of a works contract shall
be deemed to have laken place in Goa, if the goods are within Goa al the time of
such transfer, irrespective of the place where the agreement for works contract is
made, whether the assent of the other party is prior or subsequent to such transfer.

Notwithstanding anything contained in the Sale of Goods Act, 1930 (Central Act
3 of 1930), for the purpose of this Acl, the transfer of the right to use any goods
for any purpose (whether or noi for a specified period) shall be deemed Lo have
taken place in Goa, if such transfer is for use within Goa, irrespective of the place
where the contract of transfer of right to use any goods is made.

Explanation 2— Every transaction for supply By way of or as part of any service

orin

any other manner whatsoever, of goods, being food or any other article for human

consumption or any drink (whether or nol intoxicating), where such supply or service,

is for cash, deferred payment or olher valuable consideration, shall be decmed o be a
- sale of those goods by (he person making the supply and purchase of those goods by
the person o whom such supply is made.

Explanation 3.— "“Works Conlract" includes any agreement for carr;','ing out for’

cash,

deferred payment or other valuable consideralion, the building, construclion,
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manufacluring, processing, fabrication, erection, installation, filting out, improvement,
modification, repair or commissioning of any movable or immovable property.”.

4. Amendment of section 4.— In section 4 of the principal Acl, in clause (d) of
sub-section (3), for the words “thirty thousand rupecs”, the words “fifly thousand
rupees” shall be substituted.

5. Insertion of new sections 4A and 4b.— Afler section 4 of the principal Act, the
following scctions shail be inserted, namely:-

“4A.

4B,

Levy of tax on transfer af property in goods (whether as goods orin some other

Jormy) invelved in the execution of works contract.— Notwithstanding
anything contained in sub-section (1) or sub-section {2) or sub-section (3) or
sub-section {4) of section 4 but subjecl o sub-scction (5} of the said section,
every dealer shail pay for cach year, a lax under this Act on his taxable (urnover
of ransfef of property in goods which has not suffered tax at any point of sale
in Goa (whelher-as goods or in some olher form) involved in the execution of
works contract. The goods are liable for 1ax at ratcs mentioned in various
Schedulces.

Levy af tax on transfer of the right 1o use any goods— Nolwithstanding
anything contained in sub-section (1) or sub-section (2) or sub-scction (3) or
sub-section (4) but subject to sub-section (5} of the said section, every dealer
shall pay for cach year a tax under this Acl on his taxable turnover in respect
of the transfer of the right to use any goods mentioned in column (2) of the
Seventh Schedule for any purpose (whether or not for a specified period) at
the rates to be notified by Government from time to timé but subject to the
maximum specified in the corresponding entries in column {(3) of the said
Schedule.

6. Amendment of section 7.— In section 7 of the principal Act,—

(i) in sub-section (1), after clause (bbb) and before clause (c), the following

(i)

clauses shall be inserted, namely:—

“(bbbb) in respeet of goods specificd in the Sixth Schedule at: the rates
specified under column 3 therein;

“(bbbbb) in respect of goods specified in the Seventh Schedule at the rates
specified under column 3 therein;

in sub-scction (3)—

(i} in item (II) of the secom] proviso Lo clause (b), for the brackets and figure
“(1)”, the brackels and figure “(2)", shall be substituted;
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(i) theexistingitem{VI)shali be renumbcred asitem (VII) and before item (VD)
so renumnbered, (he following item shall be inserted, namely:-

H(VI) goods utilised in the course of warks contract by any dealer on which tax has
alrcady been paid at the point of salefpurchase by such dealer in Goa;".

7. Amendment of section 10A.— In sub-seclion (3) of section 10A of the principal
Act, for the expression “assess the amount of tax so due”, the expression “assess or
reassess the amount of 1ax so due, and all (he provisions of this Act and the rules made
thereunder shall, so far as may be, apply accordingly, in respect of the assessment or
recassessment of the {ax, as the case may be” shall be substiluted.

8. Amendment of section 11— In section 11 of the principal Act, sub-sections
(6). (7} and (8) shall be re-numbered as sub-scctions (8), (9) and (10), and before
sub-section (8} so renumbered, the following sub-scclions shall be inserted, namely:-

“(6) The Commissioner may, for good and sufficienl cause, forfeit the whole or any
part of the security obtained under sub-section (5),—

(a) for realising any amount of tax or penalty payable by the dealer;

(b) if the dealer is found 10 have misused any of the forms referred to in clause (ii)
of sub-section (5) or 1o have failed to keep them in proper cusiody:

Provided that no order shall be passed under this sub-section without giving the
dealer an opportunity of being heard.

(7} Where by reason of any order under sub-scction (6), the securily furnished by
any dealer is rendered insufficient, the Commissioner may demand additional security
from such dealer as he deems fil.".

9. Amendment of section 12.— In sub-section (2) of section 12 of the principal
Acl, for the expression “or sub-seclions (3}, {4), (5), (7, and (8) of section 11", the
expression “of sub-sections (3), (4), (5), (6}, (7}, (9) and (10) of section 11 shall be
substituted,

10. Amendment of section 13.— In section 13 of the prncipal Acl,—

(i) sub-section (3) shall be renumbcr;:d as sub-scction (5) and before sub-séction
{5) so renumbered, the following sub-sections shall. be inserted, namely:-

*(3) The Commissioner may, for good and sufficient cause, forleil the whole
or any part of the security obtained under sub-section (2),—
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(a) for realising any amount of (ax or penalty payable by the dealer;
(b} if the dealer is found to have misused any of the forms referred to in
the first provisc Lo ilem (II) of sub- scclmn (3) of section 7 or to have

failed to keep them in proper custody:

Provided that no order shall be passed under this sub-section without giving

the dealer an opportunity of being heard.

(4) Where by reason of any order under sub-section (3). the securily furnished

by any dealer is rendered insufficient, the Commissioner may demand aclditional
security from such dealer as he deems fit.”;

(i)

(i)

sub-section (4) shall be renumbered as sub-section (6) and in sub-section (6)
50 repumbered, for the expression “(he provisions of sub-sections (4}, (7) and
(8) of section 117, the expression “the provisions of sub-sections (4), (9} and
(10) of section [ 1™ shall be substituted; '

after sub-section (6) so renumbered, the following sub-section shall be added,

namely:—

“(7) The Authority presceibed under sub-section (1) may on application made
in this behall and subject Lo such restrictions and conditions as il may impose,
extend [rom time (o time, the period specified in.the provisional certificale of
registration.”. '

1. Amendment of section 15— In section 15 of the principal Act,—

(i)

(if)

in the proviso to clause (b) of sub-section (6), for the brackels and ﬁgurc (",
the brackets and figure (2)" shall be substituted.

Alter clause (b) of sub-section (7), the following proviso shall be inserted,

-namely:-

“Provided that, notwithstanding anything contained in this Act or in the rules
made thereunder but'subje;l to such conditions as the Government or the
Commissioner, as the case may be, if itorhe thinks fit, may by general orspecial
order specify, where a dealer to whom incentives by way of deferment of sales
tax has been granted by virlue of eligibility certificate, and where a loan lability
equal 10 the amount of any such tax payable by such dealer has been raised
by the Economic Development Corporation/Maharashira State Financial
Corporation/Scheduled Bank then such tax shall be deemed, in the public
interest, to have been paid.”.
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I 2. Amendment of section 20.— In section 20 of the principal Act, the existing
provision of section shall be numbered as sub-section (1) and afier sub-section (1) so
numbered, the following sub-section (2) shall be inserted, namely:—

“{2) Every registered dealer shall ordinarily keep all his accounts, registers and
do‘cumenls rclating 1o his stock of goods, or ta purchase, sales and deliveries ol goods
made by him, at the place or places of business specified in his certificate of registration
or, with the previous approval of the Commissioner, aL such other place as may be
approved by the Commissioner.™.

13. Amendment of section 26.— In seclion 26 of the principal Aci, for the words,
brackets and figure “sub-section (1)”, the Wwords, brackets and figure “sub-section (2)"
shall be substituied. ’ .

14. Insertion of new section 27 A. — The existing section 27A of the principal
Act shall renumbered as section 27B and before section 27 B so renumbered, the
following section shall be inseried, namely:-

“27A. Determination of disputed questions :— (1) If any question arises, otherwise
than in proceedings before a Court, or proceedings under section 17 or section 18 or
section 27, about the interpretation of any provisions of this Act,—

(a) any person, socicty, club, firm or any branch or department of any firm, or any
association of persons is a dealer; or

(b) any particular thing done to any goods amounts to or results in the manufacture
of goods within the meaning of the term “manufaclure’; or

(c} any transaction is a sale; or
(d) any particular dealer is required to be registered; or

(e) any tax payable in respect of any particular sale or if the tax is payable, the rate
thereof, the Commissioner upon application made in the prescribed manner,
shall, after hearing the applicant and making such inqurics as may be neces-
sary, make an order determining such gquestion.

(2) The Commissioner may direct that the determination shall not affect the
liabililty of any person under this Act, as respects any sale cffected prior o such
determination.

a
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(3) If any such question arises from any order alrcady passed under this Act, no such
question shall be entertained for determination under this section; but such question
may be raised in appeal against or by way of revision of such order.”.

15. Amendment of section 28.— In sub-scclion (3) of section 28 of the principal Acl,
for the expression “Court of the Judicial Commisstoner of Goa, Daman and Diu™, the
expression “High Court of Judicature at Bombay, Goa Bench, Panaji” shall be substi-
tuted. -

16. Amendment of section 29.— In section 29 of the principal Act—
(i} in sub-section (1),—

(a) for the words, brackels and figure “sub-seclion (1)"", the words, brackets
and figure “sub-section (2)" shall be substituted;

(b} in clause {c}, for the words, brackets and figure “sub-scction (1), the
words, brackets and figure “sub-section (2)" shall be substituted.

(i) in sub-scclion (2), in the proviso, [or the words, brackets and figure
“sub-section (1), the words, brackels and figure “'sub-seclion {2)” shall
bc substituted.

17. Amendment of section 30— In sub-section (1) of section 30 of the principal
Act,—

() in clause (k), for the expression “under sub-section (5} of section 117, the
cxpression “under sections 11, 12 and 13" shall be substituted.

(i) in the proviso, after the words and figures “under section 17 or section 317,
the words and figures "or seclion 31A" shall be inserted.

18. Amendment of section 31.— Insection 31 of the principal Act, in sub-section (1),
for the words, brackels and figure “sub-section (1)" wherever they oceur, the words,
brackets and figure “sub-section (2)” shall be substituted.

19. Insertion of new Schedules.— After the Fifth Schedule wo the principal Act, the
following Schedules shall be inseried, namely:—
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The Sixth Schedule

(See clause {bbbb) of sub-section (1) of section 7)

1. Turnover of cooked food and non-alcoholic drinks served or sold or supplied for
consumplion at or oulside any eating house, restaurant, hotel, refreshment room or
boarding eslablishment which is not a shop or establishment conducied primarity for
sale of sweeuncats, confectionery, cakes, biscuils or pastries shall be taxed at the
following rates: p -

| 2 3

() Tumnover upto Rs. 1,00,000/- Nil

{by Turnover above Rs. 1,00.000/- 24 of the difference in the
but upto Rs. 1,50,000/- tumover over Rs. 1, 00,000/-.

{c} Tumover above Rz, 1,50,000/- Rs. 2,500/ + 4% of \he difference
but upto Rs. 2,00,000/- of turnover over Rs. 1,50,000/-.

{(d) Turnover above R, 2,00,000/- Rs. 4,500/ + 6% of 1he difference
but upto Rs. 2,50,000/- of the wrnover over Rs. 2,00,000/-,

{c) Tumoverabove Rs. 2,50,000/- Rs.7,.500/- + 8% of the diffcrence
but up1o Rs. 3,00,000/- of the turnover over Rs. 2,50,000/-.

() Tumover above Rs. 3,00,000/- Rs.11,500/- + 10% of the dilference
but uplo Rs.3,50.000/- of the wumover over Rs. 3,00,000/-,

(&) Tumoverabove Rs. 3,50,000/- Rs. 16.500/- + 12% of the diference
but uplo Rs. 4,00,000/- ~ of the wrnmover over Rs. 3,50,000/-.

{h) Tumover above Rs. 4,00,000/~ Rs. 22.500/- + 12% of the difference
bubupto Rs. 4,50,000/- of the turnover over Rs. 4,00,000/-.

(i) Turnover above Rs. 4,50,000/- Rx.28,500/- + 12% of the dilference
but uplo Rs. 5,00,000/- of the wrnover over Rs. 4.50,000/-,

() Tumoverabove Rs. 5,00,000/- Rs. 60,000/~ + 12% of the difference

ol the lurnover over Rs. 5,00,000/-.
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The Sei.*emh Schedule

(See clause {bbbbb) of sub-section (1) of seclion 7)

Sr. No.

Descriplion of poods

Rale of tax

2

3

Plant and machinery including crancs

Television sets, video casselles recorders and players,
prerecorded video cassclle and video game equipments.

Furniture of all kinds.

Crockery of all kinds.

Any item lo be specified by Government by notification. *

Twelve per cent

Twelve per cent

Twelve per cent
Twelve per cent

Twelve per cent
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The Goa Sales Tax (Amendment) Act, 1989
{(Goa Act No. 18 of 1989) [29-9-1989]
AN
ACT
further 10 amend the Goa Sales Tax Act, 1964.

Be it enacted by the Legislative Assembly of Goa in the Fortieth Year of the Republic
of India as follows:— -

1. Short title and commencement.— (1) This Act may be called the Goa Sales Tax
{Amendment} Act, 1989,

(2) It shall be deemed to have come into force on the st day of July,1989.

2, Amendmens of section 4A.— In section 4A of the Goa Sales Tax Acl, 1964 (Act
4 of 1964) (hercinafier referred Lo as the ‘principal Act’), for the words “mentioned in
various Schedules”, the words “specified under sub-section (1) of section 7” shall be
substituted. ’

3. Amendment of section 11.— In sub-section (1) of section 11 of the principal Act,
for the expression “under seclion 4, or section 6, or sub-section (6) of section 24 of the
Act”, the expression "under section 4, or section 4A, or section 4B, or section &, or sub-
section (6) of section 24 of the Act” shall be substituted.

Published in Extraordinary Official Gazette, Series I, No. 27, dated 5-10-1989.
The Acl came inlo forcc on 1-7-1989.
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THE GOA SALES TAX (AMENDMENT AND YALIDATION) ACT, 1990,

Arrangement of Sections

Freamble

SECTIONS
1. Short title and commencement.
2. Validation of excess collection of sales tax.

3. Amendment of First Schedule
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THE GOA SALES TAX (AMENDMENT AND VALIDATION) ACT, 1990.
{Goa Act No. 10 of 1990) [B-9-19880]

An
Act

to validate the sales tax collected ar @ higher rate on sales of Low Sulphur Heavy
Stock by certain dealers in the Siate of Goea and 10 amend the First Sr:hedule
appended to the Goa Sales Tax Act, 1964.

Be it enacted by the Legislalive Assembly of Goa in the Forty-first Year of the
Republic of India as [ollows:—

1. Shorrt title and commencemenr.— (1) This Act may be called The Goa Sales Tax
(Amcndmentand Validation) Acl, 1990,

{2) It shall come into force at once.

2. Validation of excess collection af sales tax.— Nolwithstanding anything
conlained inthe Goa Sales Tax Act, 1964 (Ac1 4 of 1964) (hereipalier referred to as the
“Act), no imposition, cotleclion or levy of tax on the sale of Low Sulphur Heavy Stock
effecled under the Act with effect from first day of Janvary, 1989 cnwards shall be
deemed to invalid or to have been invalid merely by reason of the fact that all such tax
levied orcollecied or purporting io have beenlevied orcollected during the period under
eontry No. 35 of the First Schedule appended o the Act; and all such taxes levied or
cotlected shall be deecmed always or purporting to have been collected during the
aforesaid period 1o have been validly levied and collected in accordance with law.

3. Amendment of First Schedule— In the First Schedule appended 10 the Goa
Sales Tax Acl, 1964 (Act 4 of 1964), lor entry No. 35, the following shall be
substituted, namely:—

“35. Furnace Oil and substituie Furnace Fuel including Low Sulphur Heavy
Stock.”. ' )

(Published in Official Gazeue, Series 1, No. 25, daed 20.9-1990. Thc Act came  into [orce
on £-9-1990),



THE GOA SALES TAX (AMENDMENT) ACT, 1990

Arrangement of Sections

Preamblc

SECTIONS
1. Shorttitle and commencement.
2. Amendment of section 7.

3. Amendment of Schedule.
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THE GOA SALES TAX (AMENDMENT) ACT, 1990

(Goa Act No. 11 of 1990) [8-9-1990]

AN
ACT
Sfurther to amend the Goa Sales Tax Act, 1964.

Be it enacted by the Legislative Asscmbly of Goa in the Forty-lirdl Year of the
Republic of India as follows:—

1. Shori title and commencement.— (1) This Act may be called the Goa Sales Tax
(Amendment) Act, 1990.

{2) It shall come into force on such date, as the Government may, by notification in
the Official Gazette, appoint. -

2. Amendment of section 7.—In sub-section (1) of section 7 of the Goa Sales Tax Act,
1964 (Act 4 of 1964} (hereinafier referred to as the “principal Act™},—

(i} in clause (bbb}, for the {igure “15”, the figure “17” shall be substituted;

(1) in clause (c}, for the words *of six paise in the rupee™, the words “of seven paise
in the rupee”, shall be substituted.

3. Amendment of Schedule— For the existing Sixth Schedule to the principal Act. the
following shall be substituted, namely:—
“THE SIXTH SCHEDULE
(See clause (bbbb) of sub-section (1) of section 7)
Sales of cooked food and non-alccholic drinks served or sold or supplied for

consumption al or outside any cating house, restaurant, hotel, refreshment room or
boarding establishment which is not a shop or establishment conducied primarily for
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sale of sweetmears, confectionery, cakes, biscuils or pastries shall be taxed at the
followingrates:— '

Sr. Conditions subject to which rate in Rate of wx
No. Columin (3} is applicable

th (2} (3
(1)  Where the average price per item/dish 3%

does not exceed Rs. 3/- and/or the ma-
ximum price forany individual iiem/dish
does nol exceed Rs. 5/-.

(2) Where the average price per item/dish exceeds 6%
Rs, 3/- but does not exceed Rs_10/- and/or the
maximum price [orany individual item/dish exceeds
Rs. 5/- bur does nol exceed Rs. 20/-,

(3)  Where the average price per item/dish 12%
exceeds Rs. 10/-.

-Exemption:

No tax shall be leviable under this Schedule
when the annual wrnover does not exceed
Rupees one lakh and the average price per
item/dish does not exceed Rs. 3/-.

Notes: (1) The average price per item/dish shall be calculated by dividing the
sum tolal of prices prevailing on the last day of the previous year by the number of
iterns/dishes covered in the menu card.

{2)Every registered dealer cffecting sales of cooked food and non-alcoholic drinks
shall make a declaration before the Appropriate Assessing Authority within 30 days
from thecommencement of the year, specifying the ilems/dishes normally sold orserved
or supplied by him alongwith their respective prices prevailing on the last day of the
previous year. .

(3) In calculating taxable turnover, sales of cooked food and non-alccholic drinks
purchased locally on payment of tax shall be excluded.

(4) Inrespectofihe year 1990-91, the declaration required to be made under (2} above
shall be furnished to the Appropriate Asscssing Authority within 30 days from the date

of publication of Lhis Act in the Official Gazette.”.

{Published in the Official Gazene, Series [0 No, 24 dated 13-9-1990. The Act came inlo [orce
on 1-19-1990, Notification No. 5/12/88-Fin (R. C.fval. 1 daed 25-9-1990),



The Goa Sales Tax (Amendment) Act, 1992

(Goxz Act No. 6 of 1992) |31-3-1992]
AN
ACT
Sutether to amend the Goa Sales Tax Act, 1964,

Be it cnacted by the Legislalive Assembly of Goa in the Forly-third Year of the
Republic of India, as follows:—

|. Shert title and commencement.— ~ (1) This Act may be ¢alled the Goa Sales
Tax {Amendment) Act, 1992,

(2} It shall come into foree al once.

2. Amendment of section 2.— Aller clause (1) ol section 2 ol the Goa Sales Tax
Act, 1964 (Act 4 of 1964} (heveinaller relerred 1o as the “principal Act”). the
tollowing shall be inserted, numely;—

“(la) *Schedule™ means a Schedule appended to this Act;”.

3. Amendment of section 7.— For sub-section (1) ol section 7 of the principal Acl,
the [Wlowing shall be substilned, namely:—

*(1) Thenx payable by a dealer under this Act shall be levied on the taxable
wrnever al the following rates, namely:—

{1}y in respect ol goods specified in the First Schedule, al the rute of 1welve paise
i the rupee;

tii) inrespect of goods specified in the Third Schedule, at the rate of four paise
in the rupee:

i) in respeet of goods specified in the Fourth Schedule. an the rate of 1wenty
five paisd in the rupee:

(iv) in respect ol goods specified in the Filth Schedule, al the rate of seventeen
paise-in the rupee:

Published in Government Gazete, Scries 1. No. 52 dawed 30-3-1992, The Acl came
into force on 26-3-1992_
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{v) in respecl of goods specified in the Sixth Schedule, at the rate specified
under colurnn 3 therein;

(vi} in respect of goods specified in (the Seventh Schedule, at the rate specifted
under column 3 thercin;

(vii) in respect of goods specified in the Eiglh Schedule, at the rate of half paise
in the rupee;

(viii) in respect of the goods specified in the Ninth Schedule, at the rate of one
paisc in the rupee;

(ix) in respect of the goeds specified in the Tenth Schedule, at the rate of two
paise in the rupee;

(x) inrespect of the goods specified in the Eleventh Schedule, at the rate of three
paise in the rupee;

{xi) inrespecl ol goods specified in the Twelit Schedule, at the rate of five paise
in the rupee; .

(xii} in respect of goods specified in the Thirieenth Schedule, at the rate of six
paise in the rupee;

(xiii) inrespectof goods specified in the Fourteenth Schedule, at the rate of eight
paise in the rupee.

(xiv) in respect of goods specified in the Fifieenth Schedule, at the rate of nine
paise in the rupee;

(xv) in respect of gaods specified in the Sixteenth Schedule, at the rate of ten
paise in 1he rupee;

(xvi) in respect of goods specified in the Seventeenth Schedule, at the rate of
eleven paise in the rupee;

{xvii} in respect of goods specified in the Eighteenth Schedule, at the rate of -
thirteen paise in the rupee;

(xviii) in respect of goods specified in the Nineteenth Schedule, at the rate of
fourteen paisce in the rupee;
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(xix) inrespectol goods specified inthe Twenticth Schedule, atthe rate of fifleen
paise in the rupce:

(xx) in respeet ol goods specilied in the Twenty-first Schedule, at the rate of
sixleen paise in the rupee;

(xxi) in respect of goods specilicd in the Twenty-second Schedule, at the rale of
eighteen paise in the rupce;

(xxii} in respect of goods specified in the Twenly third Schedule, at the rate of
nineleen paise in the rupee;

{xxiii} in respeci of goods specitied in the Twenty-fourth Schedule, at the rate
ol twenty paise in the rupee;

{xxiv]) in respect of goods specified in the Twenty-fifth Schedule, at the rate of
twenty one paise in the rupee;

{xxv) inrespect of goods specified in the Twenly-sixth Schedule, at the rate of
twenly Lwo paise in (he rupee;

{xxvi) inrespectof goods specilied in the Twenty-seventh Schedule, at the rate
of twenty threc paise in the rupee;

(xxvii) in respect of goods specified in the Twenty-cighth Schedule, at the rate
of twenly {our paise in the rupee;

{xxviit} in respect of any other goods, at the rate of seven paise in the rupee;
Provided that the Government may, by Nolificalion in the Official Gazelle, add 1o,
or omit [rom, or otherwise amend any of the Schedules, withoul affecling the entries
in the Second Schedule:

Provided [urther that il in respect of any goods or class of goods the Government
is of opinion that it is expedient in the interest of the general public so to do, il may,
by Notification in the Official Gazele, direct that the tax in respect of the taxable
wrnover of such goods or class of goods shall, subject to such conditions as may be
specified, be levied al such modified rate not exceeding the rate applicable under this
sub-seclion, as may be specified in the Notification.™.
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4, Substitution af Schedules.— For the existing Schedules appended 1o the

principal Acl, the fotlowing shall be subsliluted, namely:—

A -

16.
17.
18.

“TRE FIRST SCHEDULE
{See clause (i) ol sub-seciion {1} of Seclion 7}
Relrigeratars and air-conditioning plants and component pans thereol.

Wircless reception instruments and apparatus, radios and radio gramaophones
trinsislors. electrical valves, accumulators, ampliliers and loud speakers and spare paris
and accessorics thereof,

Cinemitographic equipment inciuding cameras, projectors, and sound recording and
reproducing equipment, recording tape, lenscs and paris and accesseries required for use
thcrewith,

]
All clocks, lime-piccés and walches and parts thereof.
Iron and steel sales and almirahs.
All arms including rifles, revolvers, pistels and ammunition for the same.
Cigaretie cases and lighters,

Tupe recorders, diclaphone and other similar apparatus for recording sound and spare
parts thereol.

Sound transmitting eguipment including telephones andl [oud speakers and spare pans
thercof.

Typewrilers, tabulating machines, calculating machines and duplicating machines and
paris thercof.

Binoculars, lelescopes and opera glasses.
Gramophones and component parts thereot.
Gramophone records,

Domestic electical appliances inchuding Fans and fluorescent lighling wbes but other
than torches. torch cctls and lilament lighting bulbs.

Perlumcs, depilalorics, cosmelics and oilet articles excluding soap in all its forms, hair
oils, shaving brushes, tooth brushes and denlifrices.

Vacuum flasks of ull kinds including thermaoses.
tron and sieel Turnitlure.

Sheels, cushions, pillows. mattresses and other arlicles made of foam, rubber or plastic
foumn or uther synthetie foam.



20.
21.
22
23.
24.
25.
26.
27.
28,
29.
30.
31
32
33,
i4.

2
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Country liquor other than urac and feni {cashew/coconut} and counlry liqguor manufac-
tured from Mahuwa Nowers popularly known as *Bevda’ in the Districts of Daman and
Diuw.

Table cutlery including knives, forks and spoons.

Carpets and ducries cacept made of khadi or of handloom.
Tvory aricles. including articles intaid with ivary.

Ladics hand-bags and vanity bags.

Playing cards.

Furs and arlicles of personal and domestic use made therefrom.
Crockery.

Leather poods other than footwear and sports poods.

Adrcma machines.

Acroplane and ils spare parts.

Explosives.

Marble and all articles made of marble.

All kinds of laminates such as.formica, sunmica, decolam and others of similar kind.
Commercial electrical appliances,

Television cameras. video televisions, video cassettes, video players, pans, accessorics
and components of any of them excepl those pans, accessories and components which are
primarily meant for use as raw malerials in the manu{acture and sale of cameras, video
lelevisions, video casseltes and video players by Industries registered with the prescribed
authorities and cerlified by the Dircctorate of Industrics, Panaji.

THE SECOND SCHEDULE
{See Section 10)

Tax-Free Goods

Al cereals and pulses including all forms of rice {except when sold in seated metallic
or plaslic containers).

“Flour including atta, maida, sujt and bran {excepl when sold in sealed metallic or plastic

containers),



18,

19.

20,

21.

22

23.
24.

25.
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Bread.

Meat (cxcept when sold in sealed metallic or plastic centainers).
Fish (except when sold in sealed metallic or plastic containers).
Fresh eggs.

Live stock including poultry,

Yegetables, g‘recn or dried (excluding dehydrated vegelables) and vegetable sceds and
plants, other than medical preparations (except when sold in sealed metallic containers).

Fresh fruits.
Sugar, gur, m¢lasses and sugarcane.
Sal,,

Fresh milk..whole or separated and milk products made exclusively out of milk, without
addition ¢r admixture of any other ingredients,

Ghee.

Dahi, bulter and khoa.

All vadelies of collon, woollen, rayon or artificial silk fabrics.
Cotion yarn including colton thread.

Newsprint and white printing paper.

School exercise and drawing books.

All books and periodicals,

Fuel wood and charcoal.

Agricuttural implements.

Malches.

Caltle feeds including (odder, poultry feed and pig feed.
Elcclrical cnergy.

Water but not agrated water or mineral water or water sold in bottles or sealed containers.
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2R,

o,

3L

32.

33,

35.
36.
37

38.
39.

40.

41,
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Raw waool.

Tobacco and all its producis.

(i) Country-made shocs (Julics) When manufaclured.

{ii) Hand-madc ulensils (i) withoul the usc of power, and
iii)  Cane and bamboo handicrafis (iiy ata place other than a faclery as de-
(iv)  Earthenwure made by Kumbhars fined in the Factorics Act, 1948 and

sald either by the maker himself or by
any member ¢f his family or by a co-
operative sociely consisting wholly
of the makers of such articles.

Achar and Murraba except when seld in scaled conlainers.
Charkha, 1akli and charkha accessories.

Sk, slate pencils, takhiies. black ink used for takhiies. writing chalks. crayons, loat
rules of the type used in schools. Kalams {pens used [or takhties).

Beial Leaves,

Bardana including hessian ¢lolh, tron sirips and wooden and tin packing, the sale of which
is invidental to dealings in any of the other poods mentioned in this Schedule,

Collon padding.
Articles and nmensils made of Kansa (bellmetal).
Bullock carts and spdre parls thercol,

Chillies, ¢hilly powder, 1amarind and wrmeric. whole or powdered. excepl when sold in
scaled melallic or plastic containers.

Coconut in shell and separated kernel of coconut other than copra.

Farsan.

Films certified by the Central Board of Film Censers (o be predominantly educational in
nature.

Flowers (excluding anificial flowers),

Flower, (ruil and vegelable sceds excluding raw cashewnuts, sceds of lucerne and other
lodder prass, sceds of sann hemp; bulbs, croms, rhizomes suckers and tubers; budgrafls,
cullings, layers and seedlings; plants.
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44,

45,

46.

41,

458,
49,
50.
5t
52.

33.

Plaintain leaves, patravalis and dronas.

Hundloom [abrics of all varietics cxclusive of pile carpels, braids, borders, laces and
trimmings. ’

“Khadi™ and ready-made garments and ather articles prepared from Khadi.

Fxplanationn— For Lhe purpose of this entry “Khadi™ means dny cloth woven on
handloom in India from colton, sk or woaolen yarn hund-spun in India or from the mixture
ol any two or all such yarns.

Products of village Industries as defined in the Khadi and Village Industries Commisaion
Act, 1956,

(i) Handloom and parts thercof.,
(1i) the lollewing handlooms accessorics ramely:—
ta) Rach
(b) Fani
(¢) Couon healds
{d} Shutlles
{c) Bobbins
(0 Pins
(g) Pickers,

(iii} The following handtoom asuxiliary machines numely:

(a) Warping [rames worked by hand.

(b) Sectional drum ype warping machine worked by hand and V-shaped crecel used
therewith.

{iv) The following aitichmem to handlooms namely:
Wooaden dobbies. -

Kumkum including liguid kumkum.

Mangalsutra with black glass beads sold at a price not exceeding ien repees cach.
Bangles of glass and plastic.

Silkworm cgps and sitkwonn cocoons.

Stump-papers and stamps sold by vendors duly autherised under Lhe provisions of the
Indian Stamps Act, 1899, and the Court Fees, Act, 1870.

Medicinal mixtures preparcd by any repistered pharmacy or dispensary. under the
prescription of a registered medicat practitioner.,



54.
55.
56.
57.
58,

39,

60.

6].
62.
63.
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Condoms and the advenising and publicity materials relating thereto.
Mineral ores.
Mango stonc and mango kemels,
Chloroquine including Nivaquin, Camoquin and Resochin lablets.

Gobar gas plants and its components namely (i} biogas engines;(ii) biogas plants and (iii)
biogas holders and chulhas (burner}; (iv) agricultural and municipal waste conversion
devices producing energy.

Solar energy equipment, namely (i} Solar walcr healers and systems; {ii) Selar crop dricrs
and systems (iil) Solar réfrigeraiions. cold storage and air-conditioning systems; (iv)
Solar siills ani desalination syslems; (v) Selar pumps based on Solar thermal and solar
photovoltaic conversion: {vi) Solar power generating systems; (vii) Solar cookers; (viii)
Concemtraling and pipe type solar collectors: {ix) INal plate solar colleclors; {x} Solar
pholoveltaic medules and panels for water pumping and other applications; (xi) Black
conlinuously plated solar selective coating sheels (in cutlenglh or in ¢oils) fins and ubes;
{xii) Yacuum tube solar colleclors; {xiii) Solar Photovoltaic cells, modules and other
systems/devices.

Windmills and any specially designed devices which are powered by wind energy
including eleclric generalors, pumps powered by wind energy;

Elccirically operated vehicles including battery powered or fuel-cell powered vehicles;
Equipments for ulilising ecean waves and thermal energy in the oceans;

(i) Sairling engine: (i) Solid briguettes made of agriculturabfurban wastes; (iii) Briqueties
manufacturing plant and machinery (iv} Thermal elficient improve cook-stove (chulha),
(v) Biomass based Stirling Engines; {vi) Plam, machinery, equipment, raw maicrial
required Tor Industrial/Distillery effTuent treaiment plants.

The following life-saving drugs:—

(i} Amylobarbitone Sodium Injection;
{ii} Pncntoin Sedium Injection (Dilantiny,
(i1i) lsoprenaline lnjcc_tion;
(iv) Edrephonium Choloride Injeciion {Tension),
(v} Amino Caproic Acid Injcclion {Amicar);
(vi) Trasylol Injection;
(vii) Diazepan Injeclion;
(vini) Streptokinase Injcction;
(ix) Polymysin Sulphaie Injection;
{x} Colistin Sulphaie Tablels and Injection;
(x1) Colistin Sulphomeihate Injection;
(xii) Methicillin Sodium Injection;
(xiii} Glaxocillin Sodium Injection and Capsules;
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060,

07,

08.

{xiv) Gentamicin Suiphae Injection {Geramyeim;,
{xv} Curbomicillin [njection {Pyopen);
{xvi} Trimctheprin/Sulphumethazazele Tahlets (Sepirin):
(xvii) 5-Flourowracil Injection;
{xviil} Methotrexiie Injection and Tablets:
{xix) Lincomicin Ilydrochloride Injection and Capsules;
(xx} Thiotepa Injection:
{xxi} Actionotaycin D. Injection:
{xxii} Vinblastine Sulphate lnjection:
(xxiil} ¥Yinonsline Sulphate [njection
(xxtv) Mytomycin C. Injection;
{xxv) Dopaand its Capsules;
{xxvi)} Rilamycin Capsules;
txxvii) Chorionic Gondadotrophin Injection (Antintrons);

{xxviii) Allopurine! Tablels (Zytone):

{xxix) Beleomycin Injection;
ixxx) QOral Rehydration Salt tORS).

Bicycles, bicycle (yres and ubes.
Certified sceds of pulscs and @il seeds,
Nutan Kerosene stoves.,

Any goods manefuctuced. processed ar assembled in the Staie of Goa by any Small
Scale Industry set up vn or aller 1-7-1983, which has not gone inte production and hés
nol effected any sule ol the gouds manufactured, processed or assembled by il on any
diie price 1o 1-7-1983 at the paint of sale made by such Small Scule Industry for a periad
ol fifieen years from the date of first sale of the goods manulactured, processed or
assembled, effected by such Small Scale Industry on or after the dalt, ol its repistration
under the Goa Sales Tax Acl. 1964,

Notwithstanding anything contained hereinabeve bul subjcet to other provisions of
this enicy, any Small Seale Indusiry set up on or alter the first day of Qclober, 1991, and
which has not effected any sale of goods manulaciured, processed or assernbled by it on
any date priocto the (st day of Ocrober, 1991 shall be entitled for the benefi of this coiry
for a period ol 15 years or upto the reaching of a tax liability amount equal tw the capital
cosl ol the Industry invested in land, building and machinery only, whichever is later.

Provided thatl—

{i} “The Small Scale Industry is also regisicred as such Small Scale Indusiry with the
Direcrorate of Industries, Government of Goa,

{ii) Inthe case of a Small Scale Indusiry, which has been established by wransferring,
the ownership. shifling or dismantling of a Small Scale Industry, the firstsale for
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(iv)

(v)

(vi)
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the purpose of this netification shall be deemed (o be the sale elfected by the
crstwhile Small Scale Indusiry since the irst commencement of the manufaclure,
processing or assembling by it notwithstanding the transler of ownership, shifiing
or dismantling of such Small Scale Industry.

In the case of a Small Scale Indusiry enjoying (he henefit of five years exemption
ungler entey 68 as it stood immediately prior 1o 1-7-1983 it shall conlinue to enjoy
the exemplion, for the balance of the unexpired period of five years and on expiry
ol such period of lTve years, if the expiry datc falls on orafier 1-7-1983 for a further
period of ten years from such expiry date,

Such Small Scale Indusiry produces a Cenilicate from the Directorale of Indus-
tries, Government ol Goa al the end of cvery 3rd year to the effect that the unit is
still running.

The Assessing Authority may. however, dispense with the production of the said
cenificate if he is satishied rom other evidence adduced that (he industry has
aclualfy been in the preduction during Lhe relevant period and the sales of goods
manufactured, processed or assembled by such industry have been duly claimed
in the quarterly returns filed as per the provisions of the Act, within Lhe time
limit prescribed. -

The Small Scale Industry sel up on ar after 1-7-1983 produces a Certificate from
the Direclorate of Industries, Government of Goa thal the said industry is nol of
high poltutanl nasure,

Noiwilhslanding anything contained in the aloresaid provision, 1the subsequent
sales of goods covered by this entry made by any of the dealers repistered under
the suid Act, shall alse be decmed to have been so covered underthis entry, subject
to the condilion that the subsequent selling dealer claiming exemptien. [umishes
to his Assessing Aulhority adeclaration obtained from selling Small Scale Industry
or [rom each ol the subscquent sellers in series of sales by successive dealers, as
the case may be inthe specificd form and manner and also rendertrue and complete
accounl of all the purchases, sales and stocks ol goods made by him [rom Small
Scale Indusiries availing benefit of the calry.

Provided [urther that the benefil of exemption from tax under the Goa Sales Tax Act, 1964
under this entry shall nol be available 1@ Small Scale Industrics of high pelluting nature as
devlared by the Central Government and mentioned in the Annexure herebelow which will be
set up within the State of Goa on or after 1-7-1983,

ANNEXURE

Industries of high polluling nature as declared by Ceniral Government .

(i)
(i)
{iil)
(iv)

Primary metwallurgical producing industrics viz:—
zine, lead, copper, aluminium and steel;

Paper, pulp and newsprints;
Pesticidesfinsecticides;

Refineries:
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70,
7l
72,

73.
74.
75.
76.
71.
78.
79.
50
81l
82,
83,
84,
85.

{v} Fertilizers;
{vi} Paints;
{vii) Dyes:
{viii) Lealherianning;
{ix) Rayon:
(x) SodiunvPolassium Cyanide:
{xi} Foundry;
{xii) Basic drug;
(xiii) Siorage Bateries (lead acid type);
{xiv) Acids/Alkalis;
{x¥) Plastics:
{xvi) Rubber-synthetics;
{xvii} Cement:
{xviii) Asbhcstos;
{xix} Fermentation industry; and
{xx) Electreplating.

Calcind petroleum coke.
- Disposuble syringes and ncedles,

Baby food (cercals) except baby milk, _
Hosicry {machine knitled cotton goods like banians. chaddies/jangias, colton mufllers,
topas. slockings, socks, handgloves).

Sport goods.

Toys.

Kerosenc, .

Liquified petrolcum gas used for household purposes.

Sprinkles Irrigation system and the Deep Irrigation system,

Electronic poods manufactured and sold by the unils established in Goa.

Computers manufactured and sold by the units eslablished in Goa.

Biscults (nol packed), toasls, cakes (locally manufactured) and pastries,

Silk fabrics.

Karanjt oil.

Kitchen ware (all kinds) used for cooking.

Pressure cookers.

Any goods manulactured, processed ar assembled in the State of Goa by any Medinm/
fLarge Scaie Indusiry excepl those of high poliuting nalure as declared by the Central
Government and mentioned in the Annexure appended herelo, set up on or after
23-4-1987 which has nol gone into production and has not effected any sale of the
goods manufaciured, pracessed or assembled by them on any dale prior to 23-4-1987 at
the point of salc made by such Medium/Large Scale Industry for a period of len  years/
ffive years respectively, from the date of first sale, or from the dalc of ftrst consignment/



branch transfer as the case may be, of the goods manulactured, processed or assembicd.
cifected by such Medium or Large Scale Industry on or alter the date of ils registration
under the Goa Sales Tux Act. 1964,

Notwithstanding anything contined hereinabove but subject 1o other provisions of
this entry. any Mediunvlarge Scaie [ndusiry set up on or afler the ficst day of Oclober,
1991, and which has not gone inte production and has not effected any sale of geods
manufactured, processed or assembled by 1t on any date prior to the [irst day of Oclober
1991, shall be entitled to lhe benelit of this entry fora period of {2 years or il the reaching
of a tax liability amouat equal (o the capital cost of the industry invested in land, building
and machinery only. whichever is Iater.

Provided that—

(i) The Medium/Large Scale Industry relerred 10 Tiereinabove is also registered os
such Industry with the Directorale General of Technical © evelopment, New Delhi
have been issued Industrial Licence under Industrics Development and Regulation
Act, 1931 by the Government of India in the concerned Ministry or such other
Repistration Authorily as the case may be;

(i1} Such Medium or Large Scale Indusiry produces a Cenilicate from the Director-
ate of Industries, Governiment of Goa thal the Industry is nol a high poliuling
industry;

(i11) In case of MediunyLarge Scale Industry which was established by iransferring
the ownership. shilting or dismantling ol a Medium/Large Scalc [ndustry, the hirst
sale for the purpose ol this entry shall be deemed o be the sale elfected by Lhe
erstwhile Medium/Large Scale Indusiry since the first commencement of the
minufaciure, processing or assembling by it nolwithstanding the transfer of
ownership, shilting or dismantling of such Medinm/Large Scale Industey;,

tiv} Mcedium/Large Scale Industey produces a Certificale oblained from the Direclor-
ate of Industries. Government of Goa al the end al every 3rd year 1o the effect that
the unit is 5131 running.

The Assessing Authorily may, however, dispense with the production of the said certificate
il'eis satisticd [rom other evidenceé adduced thal Ihe industry has actually been in the production
during the relevant period and the sale of goods manufactured, processed ar assembled by such
Industry have been duly claimed in the quarterly returns filed as per provisions of the Act, within
the time limit prescribed,

tv) In the case of Small and Medium Seale Indusides which graduate into Medium
and Large Scale Industrics respectively, the beneil of exemption from tax shall
be available in such Industries lor a period of tem years or [ive years respectively,
from the dine ol (irst sale/consignment/branch transier as the case may be alter
their gradualion inie Medivn or Large Scale Industrics provided thal such
Industries produce neceessary certificale to this elfeel from the Direclorate of
Industries. Panaji andfor the respective Repistering Authoriy.
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ANNEXURE

Indusiries of high polluting nature as declared by the Central Government

(i} Primary mewallurgical producing industries viz,—
Zine, lend, copper, aluminium and steel;
{iy Paper, pulp andfmewsprints;
(iii} Pcstividesfinsceticides;
{ivy Refineries:
tv) Fenilizers;
(vi} Painis
(vii) Dyes;
(viii} Leather tanning:
(ix) Royon.
{x) Sodivm/Polassium cyanide:
(xi}  Foundry;
(xii} Basic drug;
(xiii)  Storage batteries {lead acid type);
{uivl  Actds/Alkalisg
(xv) Plastics:
{xvi} Ruhber-synihetics;
{xvii} Cement; ’
{xviii) Asbeslos:
(xix) Fermentation industry, and
{xx) Electroplting:

Provided lurther that nothing coniained in the alforesaid provisions, shall affect the
subsequent sales of goods covered by this entry made by any ol the dealers registered under the
satd Act, which shall also be deemced 1o have been so covered under this entry except goods,
manufnctured by Industries of high polluting nature as specificd in the Annexure, subject td Ihe
condilion that the subsequent selling deafer claiming exemprion, fumishes lo his Assessing
Authorily a declaration eblained from selling Medium Scale Indusiry/Large Scale Indusiry
or [rom ¢ach ol the subscquent sellers in scries of sales by successive dealers as the case may
be in the specificd form and manner and also renders true and complete account of all
the purchascs. sales and stocks of goads made by him from Medium Scale Industry/Large
Secale Industry availing benelit al the entry.

86.  Black muster, corriander seeds, methi. jeera and khaskas.

#7.  Pens costing less than Rs, 10/-

8. Schoul bags,

89, Crash helmets.

90, Tricyles,

91, lee.

92.  Rakhi.

93. (i) paper (it) maps {iti) charis (iv) globes (v) Instruments for educational purpose.
Y4, Footwear when sold ar a price nol cxeeeding Rs. 1004 per unit,
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THE THIRD SCHEDULE

(See cluuse (i) of stib-section (1) of section 7)

Hides and skins,

Coal. ~ With the meaning as il is atributed 1o these
« Cotton, items by Section 14 of the Central Sales Tax

Iron and sicel. Acl, 1956 as amended from time to lime.

Jute.

il seeds.

Antificial sitk yamn.

Tyres and tubes of sizes 1200 x 24 and above and Maps thereol.

Crude oil with the same meaning as is assigned to it by clause (iic) of section 14 of the
Central Sales Tax Act, 1956 as amended lrom time to time.

Moo St ok o —

. THE FOURTH SCHEDULE

{See clawse (iii) of sib-seciion { 1) of section 7)

THE FIFTH SCHEDULE
{Seetlause (iv} of stib-section {1} of section 7)

. Tndian Made Foreign Liquor as defined in Goa, Daman and Diu Excise Duty Act, 1964
(Act 5 of 1964);

2. Forcign Liguoras delined in Goa, Daman and Diu Excise Duty Acl, 1964 (Ac1 5 o[ 1964).

THE SIXTH SCHEDULE
{See clause (v) of sub-section (1) of seciion 7)

Sales of cooked food and non-alcohelic drinks scrved or sold or supplied for consumplion
al or oulsidc any eating house, restaurant, holel, relreshment room or boarding establishment
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which is nol a shop or establishment conducied primarily for sale of sweetmneals, confectionery,
cakes, biscuits or pasirics shall be laxed at the [ollowing rates:—

Sr. No. Condittons subjeci to which rate in column (3) is applicable Rare of rax
I 2 3
(n Where the average price per ilem/dish does nol exceed Rs. 6/- 3%

andfor the maximum price for any individual item/dish does not
exceed Rs. 10/-.

(2 Wherc the average price per itcm/dish exceeds Rs. 6/ but 6%
does not cxceed Rs. 20/- andfor the maximum price for any
individual ftem/dish ¢xceeds Rs. 10/- but docs not eaceed
Rs. 40¢-

&3 Where the average price per item/fdish exceeds Rs, 20/~ 12%
Exemption:

No lax shall be leviable under this Schedule when annual
- wrnoverdoces not exceed Rupees lwo lakhs and Lhe average
price per item/dish tdoes not exceed Rs, 6/~

Notes: {1) The average pri-cc per irem/dish shall be culeulated by dividing the sum total of
prices prevailing en the last day of the previous year by the number of item/dishes covered in the
menu card.

{2) Evéry repgistcred dealer clfecting sales of cooked food and non-alecholic drinks shali
make a declaration before the Appropriate Asscssing Authorily within 30 days [rom the com-
mencement of the year spectlying the items/dishes normally sold or served or supplied by him
alongwilh their respective prices prevailing on the last day of the previous year,

(3} Incalculating laxable lumover, sales of cooked food and non-alcohalic drinks purchased
locally on paymeni of lax shall be excluded.

THE SEVENTH SCHEDULE

{See clanse {vi} of sub-section (1) of Section 7}

Sc, Na. | Desc prion of goeds Rate of 1ax
1 2 . 3
1. Plani and maghinery including cruncs. Twelve per cent
2. Television scts, video casselles recorders and players,

pre-recorded video cassctles and video game equipments.  Twelve per cent
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[I%]

3

&

Furniture ol all kinds. Twelve per cent
Cruckery ol all kinds. Twelve per cent
Any ilem w be specitied by Government by notilication,  Twelve per cent

L

o e

Tractors

THE EIGHTH SCHEDULE

{See clatse {vii) of sub-section (1) of Section 7)

THE NINTH SCHEDULE

{See Clause (vifi) of sub-section (1) of section 7)

Edible oil.
Hydrogenated vegetable vil including vanaspali.

Readymade garments.

Fertilizers and manures.

Betel nuts, kat and edible lime.

Fishing cquipmenl other than mechanised boats and vessels.

(1) The Tullowing plant protection appliances,

(i)
(i1

{iii)
{iv)
{v}
(v1)
(vi1)
{viii}

Sprayers and dusters both manual and power driven.

Low volume alomisers for dusting and spraying as single or combined
units.

Fog gencrators.

- Seed treating drums, both mapual and power driven.

Rat fumigarion pumps,

Soil injectors.

Bird and animal scaring machines.

Spare parts and accessorics for hercinabove described plant proleclion
appliances.

ib)  The lollowing pesticides Jor ptant prolection;

(i)
tii}
(1ii)
(iv)
(v)
{vi)
{vii}

Insecticides und acaricides.
Fungicides,

Moluscides.

Herbicides {weedicides).
Rodenticides.

Germicides and baciericides.
Famigants.
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10,

12.

wota

THE TENTH SCHEDULE

tSee clanse tix} of swb-section (1) of Section 7)

Phetegraphicand other cameras and enlargers, lenscs, fiims and plates paper and cloth

and other parts and accessories required lor use tharewilly
Cabon black .. - .00 chemirals,

Milk products. .

Alluminium utensils.

Cinematographic [ilims.

Tea and callee.

Sewing muchines,

Rooling tiles. .
Greeling cards, invitation cards, humour cards and piclure post cards.
Cashew kemels,

Raw cashew nuls.

Baby milk.

THE ELEVENTH SCHEDULE
{See clutse (x) sub-section (1} of section 7)

Maitor vehicles including chassis of motor vehicles.

Mator cyeles und cycle combinalion, molor scoolers, motoreltes and three wheelers.

Drugs and medicines (ingluding 1, V. Drips) except thosc specilied in entrics Nos. 57

and 604 ol the Second Schedule.

Gold and silver ornaments not containing any precious stones, synthetic or antifcial

stones or pearls whether real or cultured or any other varicty of slones.

THE ‘I'WELFTH SCHEDULE
{See cluuse (xi) of sub-section (1) of Section 7}

Spare parts ol wotor vehicles  including baueries.

Spare parts ol motor ¢ycles, molor scoolers, moloretics and Lhree wheelers.



— 36—

THE THIRTEENTH SCHEDULE

{See clause {xii) of sub-section (1) of section 7)

I.  Motortyres and wibes including Maps bul excluding Lyres, tubes and flaps speciliedin
entry No. 8 of the Third Schedule.

2

Tyres, tubes and {laps of molar cycles, motor scooters, motorclies und three wheelers.
3. Agarbani, dhoop and loban.

4. All kinds of wall and INoor iles {including glazed, Viloum, mosaic and plastic tiles).

THE FOQURTEENTH SCHEDULE

{Sce claise (xili) of sub-section (1) of section 7)
l.  Cemcnt.

2. Arlicles of cement and ashcstos.

THE FIFTEENTH SCHEDULE

{See clause (xiv) of sub-section (1) of section 7)

- THE SIXTEENTH SCHEDULLE
{See clause (xv) of sub-section (1) of Seciion 7)

1. Television sets and antenas, television monilors and components, parls and accesso-
rics of any ol them except those lelevision monilors and components, parls and
accessories which are primarily meant for usc as raw maierials in the manufacture and
sale ol TV sels and antenas by industries regisiered with the prescribed authorities and
cenilied by Dircelorale of Industries and Mines, Panaji.

[ 18]

Close ciruil television sets, Lheir parts. aceessaries and components except those
purts, acvessaries and components which arc primarily meant for use as raw
maeriuls in the maoufacture and sale of close circuit welevision sels by Indusides
registered with the prescribed authoritics and certificd by 1he Direclorate of Industries
and Mines, Panaji.
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THE SEVENTEENTH -SCHEDULE

{See clunse (xvi) of sub-section (1) af Section 7)

THE EIGHTEENTH SCHEDULE

{See clanse {xvil) of sub-section (1) of Section 7)

THE NINETEENTH SCHEDULE

(See clanse (xviii} of sub-section {1} of Section 7)

THE TWENTIETH SCHEDULE
{See clanse (xix) of sub-section { 1) af Section 7)

Motor spirit which is commercially known as pelrol, diesel oil, aviation spril and
aviation lurbine luel,

Farnace oil and substitute furnace fuel including low sulphur Heavy Stock.

Naphtha.

THE TWENTY-FIRST SCHEDULE

{See clanse (xv) of sub-section (1) of Section 7)

THE TWENTY-SECOND SCHEDULE

(See clanse (xxi) of sub-seciion (1) of Section 7)

THE TWENTY-THIRD SCHEDULE

{See clunse (xxii} of sub-section (1) of Section 7}



THE TWENTY-FOURTH SCIIEDULE

fSee clatise (xxiii) of sub-seetion (1) of Section 7)

THE TWENTY-FIFI'H SCHEDULE

{3ee claise (xxiv) of sub-section (1 of Section 7)

THE TWENTY-SIXTH SCHEDULE

{(See claise (xwv) of sub-section (1) of Section 7)

THE TWENTY SEVENTH SCHEDULE

{See clase (xovi) of sub-section (1) of Section 7}

THE TWENTY-EIGHTH SCHEDULE

(See clanse (xxvii} of sub-section (1} of Section 7)



GOVERNMENT OF GOA (1)

Department of Law & Judiciary

Legal affairs Division

(2)
Notification

7/7/2004-LA 3)

The Goa Sales Tax (Amendment) Act, 2004 (Goa
Act 3 orf2004), which has been passed by the Legislative
Assembly of Goa on 19-2-2004 and asented to by the
Governor of Goa on 8-3-2004, is hereby published for
general information of the public.

S.G. Marathe, Under Secretary (Drafting).

There shall be established a Fund to be called the Goa
Consumer Protection and Guidance Fund (hereinafter, in
this section, referred to as “the fund”) into which shal be
entered and transferred under appropriation duly made
by rules in this behalf, the amounts refunded to the
purchasers , after deducting the expenses of collection
and recovery as determined by the Government.

No sum from the Fund shall be paid or applied for any
purpose other than the purpose specified in sub-section
(3).

The Fund shall be administered in the prescribed
manner. The amount in the Fund shall be utilized for
meeting the expenses of any activities related to
consumer protection and guidance as the Government
may direct and also for giving grant in the prescribed
manner to any voluntary consumer organization,
society, association, body or institution engaged in
protection of interests of the consumers and having such
qualifications as may be prescribed.”

- Secretariat Annexe, L.S SHETTY
Panaji, 9" March, 2004. Panaji - Goa. Secretary to the
Dated:- 9-3-2004 Government of Goa

The Goa Sales Tax (Amendment)
Act, 2004

(Goa Act 3 of 2004)  [8-3-2004]
AN
ACT

further to amend the Goa Sales Tax Act, 1964
(Act 4 of 1964)

BE it enacted by the Legislaive Assembly of Goa
in the Fifty-fith Year of the Republic of India as follows:--

1. Short title and commencement.---

(1) This Act may be called the Goa Sales
Tax(Amendment) Act, 2004.

(2) Section 2 of this Act shall be deemed to have come
into force on the 1° day of April, 1996, and section 3 of
this Act shall come into force at once.

2. Amendment of section 24.-- In section 24 of the Goa
Sales Tax Act, 1964 (Act 4 of 1964) (hereinafter
referred to as the “principal Act”), after sub-section (6),
the following sub-section shall be inserted, amely:--

“(7) when two or more companies are amalgamated by
the Order of a court/Tribunal or of the Central government
and such Order is to take effect from a date anterior to the
date of the Order and such companies have sold or
purchased any goods to or from each other during the
period commencing from the date on which the Order is to
take effect and existing upto the date of the Order, then
notwithstanding anythin contained in such Order of
amalgamation, such transactions of sale shall be included in
the turnover of sales of the respective companie and shall
be assessed to tax accordingly, and for the purposes of this
Act, the said companies shall be treated as distinct
companies for entire said period upto the date of the said
Order, and the Registration Certificates of the said
companies shallbe cancelled or amended, where necessary,
with effect from the date of the said order of
amalgamation.”

3. Insertion of new section 31B.--After section 31A of the
principal Act, the following section shall be inserted,
namely:--

“31B, Establishment of the Goa Consumer Protection
and Guidance fund.--

Law Department (Legal Affairs).
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